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The CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH-ALLAHABAO,
'DuAe No. 278 of 1986,
GILIFi Shanker Sinhase. $800000v000000000esq Applicant,

Versys

Union eof India & .thﬂrslﬂlllit_illiitiitltit Respandents, ,

Hen'kle Mr, Justice UsCeSrivastava- Vsba

Hen'ble fir, K. Obayya - Ay

(By Hen'ble Mr,Justice UsCoSrivastava-y,C,)

The applicapt has prayed that the sslsctien of
respendent ne. 3 to the pest of Drama Produces and that ef
respendent ne. 4 as Praducer Wemen & Children be cuashed,
which has been eppesed by the respendentsuho have peinted aut
that the facts stated by the applicant are net cerract, The
applicant has ceme ferward with the allegatisns that he was
engaged in the All India Radie in the menth ef Octebsr,1974
@8 Anneuncer en centract basis which was te be centinued upta
the age of 58 years and that in May, 1982 the Ministry af
infermatien and Breadcasting laid down that Staff Artists of
8 categeries are teo be treated as Artists, previded, they
give their eptien in writing within a peried af tus menths
indicating their willing-ness er otherwise to be treatad aa'
Artist, The applicant did net give his eptien te beceme a
Gevernment servant and accerdingly the respspdent na, 3 and 4
whe yere alse werking in the “same Capacity like him gave
thair optien te treat (h&m as Gevt Servantcwhich was accepted
@nd thersy they became Artists.Under the relevant rules the
post of preducer has ts pe filled-up by means of 100% by
limited selectien which has been defined i; the rule itselr,
13 persens including the respendent appeared bu;nru the
selectien committee to which apart frem the other persens
included ene Spi Ram Kepeor whe was lacal elsth dealer and was
in ne way cennected with A1l India Radie and had ne experience
ef Drama writing and Preductien and was afraid gf respe.dent
nee 3 and that is uhy respe,dent ne, 3 accerding te him was

selected, Prier te selectien a circular was issued by the
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the staff gridrtists te be censidarad fer the pest of Preducer

' Dram:n. fusic and wemen and children in which respendent ne, 3 had

declined. x te apply fer the said post, yet his candidature was
lateren censidered end he was selected, The aalncti-n‘accnrding

Ein the applicant is fully illegal an&?;inlatiun of the rules itsalf
and uas:bdﬂa;d selaction inasmuch as fer a cemmittes which was

netl duly censtituted wuhich included persen whe was faveurablp
tewards the respendent ne, 3 and even etherwise ceuld net have

been included fn the same, The respendent in the written statesment
have denied that they spted fer beceming A Gavt, servant, it has
alse boen denied that said Ram Kapeer was e friend of respepdent
ne, 3, se it was faveurably dispesed ef tewards him. It has bean
pointed out that said Rom Kapssr is a Graduate frem the Natisnal
Schesel of Drama, New Oelhi and was fully eligible te the Member

of the selection cnmmitéa-. His appeintment was strictly in
accerdance with tﬁﬂ rules and netbeyend it and fyrther the
applicant having participated in the sal;ctinn cemmittee and much
after salectien, it is nef lenger epen far him te challenge thea
censtitutiosn of the sslactisn committee itself, Regarding |
Sri Kapeer it has been further stated that he has alse pruduca§:‘-
the brincipla of Radie plays and that he is a well-recegnized
figure in the Drama Training cemrittee ef Allahabad and the ceuntry

and has werked fer develspment af Indian theatgre with impertant
persenalities who wape werked in that line. Even the reference

of said Kapear finds place in the histepry of Natisnal Scheel ef 8w
Orama in the ferm of a Beook=lst in this pehalf.Frem the facts it
i2 clear that the applicant and respepdent were similarly placed
and it is net the case that ene Gevermment Sprvant and ether is
net and the selectien was net preperly made., As for as questien

of premetien is concerned that has been specifically denied, and
there is ne material te held the same, As the said Kapoor was

fully qualified te becems @ member of the selectien committee and

his of candidature was ebviausly appreved by ths Directer General



.--ﬁl-“? - J: 3

5 o r-l—rd‘he.- £ gyl
'—-F-q--—n—vp-— p.—.p_-—‘-—..-_-_ B

‘ln.""'"

appliuatiun lacks merit¢ and it is acﬂirﬁin 1
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